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Nm M (2)/96(C* rd).-  IR exercise of the powers confen.ed by sutssection (2) of
10 of tlxe Protection of Human Rights Ack 1993 (Act 10 of 1994), tlw National Human
lkights Conw ission hereby makes the following regulations further to amend the National
Human Rights Commission tNocedurcl Regulations, 1994, namely:-  '

1. Sbort eltle and cqmmencement-
(i) These regulations may be called the National Human Riglits Commission

tproceduxl Amendment Regulationss 1997.
6i) They shall come into force wi+ efrect from 1st day of April, 1997.
H. Addititm of fKchapterd- prel- ' >-  N

In the National Human Rights Commission (Procedure) Regulations, 1994, the
folloe g title qtchapter-l-preliminary'' shall be added hnmediately ahwe regulation 1.

m . Subdstation 4' Regalatitm 2
Regulation 2 of the National Human Rktlts Commission (Procedua) Regulations

1994 sball l)e substituted 6y the. following:
:6?.. Defmitioas:
In tljese regulations unlus tlze context ole- ise rpquires-
(a) êWct'' means tl:e Protection öf Human Rigl!ts Ack 1993 as amende,d from

time to time.
'(b) GCode'' means the Ccde of Civil Procedure, 1908 as amended from time to

time.
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(c) ucomplaint'' means a1I petitions/communications received in the
Commission from a victim or any other person on llis M balf, in mrson,
by post, by tolegram, by fax, or by any other means whatsoever. alleging
violation or abetment therzof er negligence in the prevention of such
violation, by a public servant, of 21 or any of the human rights deline.d in
section 2(d) of the Act. '

(d) tlDixotor Germral (I-cstigationl'' means Div tor Gentral (llwestigation)
of t'he Commission. '

(e) 4tDivision'' means and includes Adminiseation Division, Law Division,
Investigation Division and Research n vision and such other Divisions in
the Commission a$ may be constituted by tbo Chairm rson.

(9 teDivision Bench'' means a Bench consisting of two Members ef the
Commission as constituted by the Chairm rson.

(g) 1TulI Bench'' means a Bencà consistipg of three or more Members of. tlle
Commission as constituted by the C - rson.

('h) fçRegistrar'' means Registrar of ttle Commission.

(i) S'Regulation'' means regulations framed by the Cnmmission under Section
. 1(h(2) of the Act.

(j) ttsecretary General'' means Secretary Geaeral of the Commission.
(k) ç'Single Bench'' means a BencN consisting of one M ember of the

Commission as constituteed by the Chairm rson.

(3) Wo*  and expressions noi deEned in these regulations shall. to tl'lo extent
defineed in the Act, have the same meaning as assigned to them therein.

1'M Addition pf d<clmpter Il-œrocu um of dealing witll complailtWx o motu
actior .

In tlze National Human Rights Commission (Procedure) Regulations, 1994, tlle
following titlo 'tchapter ll- procedure for dealing with complaints/suo motu action''
shall be added irnmediately bclov/ regulation 7.

Vt Deletion of regulatiou 9 and additbn of new Regulatiolls

Regulatioa 8 of the National Human m ghts Commission tprocedurel Regulations,
1994 shall be deleted and the following shall lx added as xw guladons 8 to 38*' below
Chapter H- procedure for dealing witb complaints/suo motu action:

:%. General-

(a) Complaina may l)e made to the Commission in English or Hindi. However.
the Commission may entertain complain? in any otber language included
in tlle Eigllth Sclledule of tbe Constitution.

(b) No fee shall be chargeable en such complaine.
(c) n e complaint sball disclose a completc picture of the matter leading to

tllo com plaint.

(d) The Commission may seek further information/affidavit as may be
considered necessary.

9. Complaints not ordlnnrily ehteruimqble:

n e Commission may dismiss in limini complain? of the following nature:

(i) illegible;
(ii) vague. anonymous or pseudonymotls;
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(iii) tzivial or frivolous;

(iv) barred qnder sxtiorl 36(1) of tlze Act;
(v) barred under section 36(2) of tile Act;

(vi) allegation is not against any public servvt;

(vii) the issue raised relates to civil dispute, such as property rights, coneactual
' obligations and tlle Iike;

(viii) tlze issue Iaisod relates to service matters;

(ix) the issue raised relates to labour/industrial disputes;

(x) allogations do not make out any specitic violation of human rights; '

(xi) matter is sub judice before a Courtfrribunal;

(xii) matter is covered by a judicial verdict/decision of the Commission;

(xiii) whcro it is only a copy of the complaint addreessed to some other authority;
(xiv) the matter is outside tlle pmview of the Commission on any other greund.

10. Receipt and dlstributitm of Ilak

(a) A1l conununications in writing (by whaloever mlxli they are receivedl addrossed
to the Commission, its Chairperson. Members or other officers of the Commission, either
by name or designation, shall be receivod at tlw Receipt Coanter of the Commission.

NOTES 1 . n ose communications which are addressed by name to the Chakw rson,
Members and other officers of tbe Commission shall be entered in
separate Peon Books and ielivered forthwith under écknowledgment.

2. Unless otherwise directod, communications received by the Chairperson,
Members and other oflicers of the Commission, when marked to the
Law Division, shall be dealt with in accordance with the procedure
provided in this chapter. ' '

(b) n o DA sball be opened under the direct supervision of the Section Oftk*r
ed tiin-charge of $1. Receipt and Dospatch Soction, who shall get $be same sort out se.c on-

wise. diarised .in a regkster containing particulars such as, date of receipk diary number,
sender's Rame and State and transmitted under acknowledgment to tbe concerned sections
in thei Law Division and to the res- tive Neads of other divisions. Separate transmission
regigters shall be maintained for each section in the Law Division and each of tbe other
Divisions.

NGIE: Copies of tlle orders issued from time to time regarding distribution of
work among tbe Divisions and allocation of work among the various
sedions in the Iwaw Division shall be furnished to the Section Omcer
in-chege of Receipt and Despatch Section to facilitate proper
distribution of the Dak.

11. SortiRg of eomplaints etc.

(a) Immediately on receipt of the Dak, the Section Omcer in-charge of e-qnh section
in the Law Division shall sort out tlw fresh complaints and place them forthwith for
serutiny before the resmctivo M sistant Registrarts) who art put in-chm'je of the rqs- tive
sections jn that Division in accordanco witb tlx special or general order of allocauon as
may lx mpglo by tl)e Registrar.

(b) Complints and other communications requùing urgent atuntion shall, howevet
be placed fortlzwith before tlke Registrar who shall give such directions as may be
ReCCSSRFY.
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(c) Al1 other communications relating to his section shall be procesdsed and
appropriately dealtv ith.

(d) Al1 complain? mld otlzer communications which are not in English and which
are required to be placod bofore the Conunission shall l>e got translated into Englkqh
with mmost expedition.

Pr ided that only the gist of the cotnplaint shall be prepared in English if 111 eov
complaint is not entertainable or is of an urgent nature, requiring immediate attention.

12. Scrue y of cemplaints

(a) On completion of scrutiny of each complaint, tl)e M sistant Registrar sball Ell
up Form No. 1 in case of complaints which are prima facie entertainable and fill up
Form No. 2 if tbe complaint is prima facie not entertainable for any of the reasons
mentioned in regulation #. He shall tllen send the complaint with the scrutiny report
appended tlereto, to the sectioa concerned for registration.

(b) If. howevor, the mtition/commtmication is found to be not a complaint falling
undor sri tion 12(a) of the Act but relates to any other clause in Section 12, the same
shall be placed forthwith bofore tl:e Registrar. who shall cause it to be transmitted under
acknowledgment to the Secrttar'y Geneml, who shall place it witil a brief note before
the full Commission as early as possible.

13. Classzcatlon

Subject-wise classification of the complain? shall be made ms per tlx Iist annexea
to these regulations as Appendix 1. Having regard to thc subject matter of the complain?
received, the list in Appendix I may be mtxlified or new entries added tllereto from time
to time as per the directions of the Chailw rson.

14. Registratbn

(a) A cornmon rqgister shall Ix maintaincd in tNe Law Division for entering in
serial order the case ntzm%r with Stato Code and year of Registrauon, tlle corresponding
dial'y numbor and the Stato to which the incident relates in respect of eadh complaint to
be registered. Immediately on completion of tlle scrutiny, entry shall bo made in the
cornmon register and the case number asigned to tbe complaint along with State CY e
shall be entereed at thc top rigbt-hand corner of the complaint in red ink and also in the
space provided in the Scrutiny Rtport. .

(b) File covors shall be got printed as in Form No- 3 Rocords relating to each
complaint sball be kept in a separate file cover arranging them chronologically in tlle
following order:

(i) Index in Fonn No. 4

(ii) Order Slzeet in Fonn No. 5
(iii) Scrutiny Report in Form No. lmorm No..2, as tlle caso may be

(iv) Cbmplaint with annexures, if any

(vi) .................

(c) Tlze p'kse filo shall then be transmitted forthwith to the omcer in-charge of the
listing section for placing the matter bèfore the Commission.

15. Tim e Iimit fpr placing complainta before the Com missitm

All complaints newly registered shall be placed before the Commission for
preliminary considôration as expeditiously as possible but not later than seven days f1.0m
tho date of ie receipt. '
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Provided that complaints whicN require urgent consideration shall be placed bdore
the Commission, as far as'possible, within 24 hours of its receipt.

16. Co- titution of Benchts) .

(a) Subject to such special or general crdèrs of the Chaimerson, a11 complaints
shall be initially dealt with by a Single Bench of tl'm Comtnission. If tlxo Single Bench
doaling with tlze cmse. baving regard to tlw importance of the issues involved, is.of the
opirlioR that the case should be considered by a Division BenchTull Bench, he/she may
refer tile case to a Division Benclx ull Bench, On roceipt of such rcference. tl:e case
shall be assigned to the Division Benchgkll Bpnch constitute.d for tltat pumose. However.
the Chaimerson may, having regard to tlw importanco of the matter, place tle caso before
a larger Benclu

(b) W hen the ca'.le is referred to a D.B-/IAB . the Seection Officer concerned slull
get prepared tlle requisite number of cepied of tle case fle for tlte use of al1 the M eme s
of th* Bench. . .

17. Paparatifm of Cause List

n e Cause List shall be prepared categorising cases ullder Ze following heads:

*(i) Re; Entee nability;

(ii) For Admission
**(iii) For div tions (briefly indicate below the case number. nature of direction

sought);
'

(iv) For Final Disposal;

(v) Complaince Report Cases; wnd

(vi) Reviqw Applications.
NO1'E: *1. Complaints whkh are prima facie not entertainable shall l)e pléced in

a separate bundle with tlzt cauge-lisç under tllis head.

**2. Cases ''For Directions'' shall include, inter alia, the following wlmre:

(i) informatien/report has not been received withia tlw time specif ed; or

(ii) oply intorim rem Ysome infonnation is reçeivrd; or

(iii) report/information has not been reeceivod from al1 authoritios; or
(iv) direction lbr issue of summons for productibn of document/to adduce

ovidence is required to be issued; or '

(v) application seeking interim direction ouch as clubbing of similar matters,
extenzitm of time, intervontion by third party. ltc. is received; or/ and

(vi) a1l other matters of interlocutory nature,

18. Placing of c%e fzles

(a) n e numer of caqes to be included in the çause-list to be place,d before each
Bcnchts) per day shall be fixed according to tho diroctions that may bc given by the
Chairmrson frem time lo time.

(b) The case 5les in respeect of the cases shown in the caase-list slzall ordinarily
be plnr'e,l lwo days in advance befom tho Benchls) along with a copy of the cattse-list.

1#. Prestnthg Omcer to assist tlle M embers

(a) .Each Member shall be assisted by a Presenting Ofiiçer. Whon the Member
takcs up for consideration the cmses assigaed to him/her for final disposal, it shal! be
tlm duty of the Presenting OKcer to study and present ttm cases and render such other
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assistance as may lye required, for consideration and disposal of the caes.

(b) lf, howtvers the Commission sits in D.B./EB. such Bench shall be assisted by
the Presenting Officerts) attached to the Mlmbers çonstituting the Bench mq may be
directed by that Bench.

D . Ceurt M -ter to M ctlon as Court Omeer

When tbe Memberts) hold sitdllgs in Court Hm  the Court Vater Msigne.d by
the Rogistrar shall discharge such function: as ar* normally m rformod by Court Omce,rs
in the Supreme Court/lligh Coults antl also dischargo such other functions as Inay bo
assigned to Mm by tlle Chairm rson.

z1. Prelimlnary co-ideration, Issue of Notlte, etm

(a) If on consideration of the complaint the Commission dismisses the complaint
in limini. the said order shall be communicated lo t1m complainant in Form No. 6 and
tbe case shall be treeated as closed. '

(b) If on consideration of tile complaint or su-motu the Commission ndmitq/tnk'e
cognizance and directs issue of notice to any aethority calling upon it to furnisll
information/reporq a notice in Form No. 7 shall be issued, enclosing a copy of tâe
complaint iereto. Sucb notice silall be signed by the Assistance Registrar. -.

(c) lf no time is ixed by the Commission for the return of noice/furnising of
information/repolx the time shall lx 30 days from the date of service of the notice.

(* If, Nowever. tile Commission iutws any other direction or order. action shall
forthwitâ be taken accordingly. '

@) If the reports infonmxeion is not received fwm the concerned authority within
the given time, or mcoived late or not complete in all respectq, the case shall lr placed
before the Commission or further direjtion.

(l) Intimation of the order refe.rmd to in Clauses (b) and (d) mlmll be given to the
complainant forthwith. '

22. Recording of Ordere roceediug

(a) Ordinarily orders c. the Commission shall be recorded in the Order Sheet;
provided that tlze orders which are longthy shall be recordcd on soparate sheets ald
appended to tbe ordor sheet. n e RS./MA. attached to the Member concmrned shall makl
entry in the relevant column of the Order Sheet mentloning the page numbers ud the
date of the order. 'l'lm order shall tlwn bt fetl into the COMMONS PROGQAMME.

(b) ln cases where urgent action is required to be taken pursuant to the order/
prnr-zling issued by the Commission, tlze P.S./RA. concerned shall forthwith send tlle
file (o thc Registzar/lt. Registrar who shall give suitable instructions in rcgard to the
mode of communication by telephone/fax/speed post/tolegram, etc. and transmit tlm
reecords to tlle concerned section for taking further action.

z3. statewise Tnformation Register

A register in For'm No. s shall be maintained for e'ach State and the relevant
information entored in the respectivc columns therein as and when the information
becomes available.

24. Preparation of Sa opsis

(a) On receipt of the infonnation/report called for, a detailed npte in the form of
a synopsl shall be prppared or caused to b: prepared by tbe Joint Regis- /Dy. Registrar/
Presenting Officer in Form No. 9 wlzoreupbn the case shall be treated as mady for being
placetl before the Commission for final disposal.
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(b) W hen the Commission, upon considoration of tlm information/report 'inally
disposes of tlle case wilout any recommepdation, me cmqe shall be treated as closed,

M . Summons

(a) Whenever tllo Commission directq to summon:
(i) the complinant or any other person on llis Bhalf to afford him a mrsonal

hearing.

(ii) any other person who, in the opinion of tlm cmmmission. should lhe heard
for appropeiate disposal of tlle matter before it;

(iii) any person to cause moduction of acords requie  by tbe Commission;

(iv) any mrson to l)e exnmined as witness;

(v) any mrson whose conduct is inquked into by it; or,
(vi) any mrson whose replztation. in the opinibn of the Commission, is likely

to be prejudicially afectcd;
a xummolt indicating the purposo of summoning such N rson shall be issued in

Form No. 10.

(b) n e case in wlzie.h summons hnq been issued for personal appearance of a person.
shall be placed before the Commission on the date shown in thc summons for such
m rsonal appearance.

z6. Callhg for Investigation aport

(a) Whenever the Commissios grders investigaticn to be undertaken by its
Investigatios Division or by any otlker investigating Agency of the Central/sOte
Govc ment as provided in Section 14 of the Act. a copy of such order along with copies
of the papers relevant thereto shall be furnishod forthwith to such Division/Agency calling
upon it to conduct the investigation and submit its report within the time specified ia
tho order and if no time is sm cified, witltin two weeks from the date of tlw order.

(b) lf no such report Lq received within the time given, tle matter Nhall be plnzv,l
before the Commission forthwith for furtber directions.

17. Commuztatlon of kecommendadons

W hen the Commission. upon oonsideration of the inquiry report, makes any
recommendation, a copy of the inquiry report along with : copy of the recommendation
sball be sent with ua ost expedition. not.later tban seven days from the date of such
rx ommendation, to the concwmed government or authority calling upon it to furnish its
comments on tlw report including tbe actioa taken or propose.d to be takem within a
period ol' one month or such further time as the Commission Inay allow.

A  Steps after ealling fpr Commeuts

(a) If no comments are rereeivr,d witNin the time allowed, the cmu shall be placed
before tlie Commission forthwith for fmdmr div tion.

(b) If comments are received. the case shall be placed before tl!e Commission with
a brief note contaiqing the followin: information regarding;

(i) acctptanc.e of the recommendaiion in full or in part;

(ii) the action, if any, takmn or preposmd to bo takon by t*e concerned
gov= ment/autlmrity;

(Bi) the reasons, if any. given for not accepting tl:e recommnedations; and

(iv) the action that may be 'nkaw M uut to tile commene received.
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(c) On considemtion of the comments received and the note referred to in clause
(b), the Commission may pmss such order M it deems proper.

29. Incorporation of otller dœaments received

(a) Wlwnever any document is rem ived in the Commission relating lo the complaint
registered. the same shall be incomorated in the chronological order in the concerned
case file, duly pagiaated. Appropriate entrie.s shall be made in the ordei shiet and in
the index.

(b) Data relating to each case aq reqtzired to be provided in tbe register in Fomt
No. 8 and also information relatiàg tp intermediary stages shall be fed into the computer
at every stage as and wben tlie information becomes available.

3(j. Ptxblieation

W hen the, Commissiqn passes orllor after inquiry under Section 17 or after
consideration of the report reàerred to in Section 19 (1) (a) of tlx Act the Registrar
shall caqse to;

(a) Prepare a list of such cases, furnis/ng particulars such aq case.number. name
f the complainant, name of tlze government/authority concemed 'and the date of theo
final order. A Note shall be put below tbe list to the effect that copy of tile Inquiry Rem rq
etc, referred to in sub-section (6) of Section 18 or sub-section (3) of Soction 19 of tlzo
Act are available for perusal in tlp Library of the Commission;

(b) publish the list so propared on the Notice Board of the Commission on tl:e
srst working day of every month. '

(c) make available sjmultaneously to the Library of the Commission two :e1 of
tlle doctiments referred to in sub-section (6) of Section 18 and sub-seection (3) of Section
19 of the Act, as t*e cas* may be, and tho furtller order, if any, paqsed by the Commission
in each case.

(d) send simultaneously free of cost a copy each of:

(i) the documents referred to in clause (c) to tbe complaintant or his
represenotive; and

(ii) the order refen-ed to in regulation 77 (c) to the concemed governmea:
authority.

31. M ode of Communication

Unless otlzel'wise directed. a11 commurtications from the Commission shall bo sont
by ordinary post. . .

31. Review

(a) No party shall have a' right to seeek review of the order/proceedings of tlle
Commission.

(b) However, if any application soeking moditkation/revieF of the order or
proceedings passed by the Commission is received. tllexsame shall as far as possible be
placed before the same Bench which madd the order along with the case file and a brid
note on the points made out in such application and the same shall lx, disposed of by
such ordçr as may be deemed pro-r.

33. consignment of mcords ' *

Records of a1I cases 5na1ly disposed of shall be trnnRmittçd to tho Records Section
in the Law Division after completing the entrie.s in the register in Form No. 8 V tIA regard
to each such case. '
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34. a riod of Relratiop of Recard

(a) Unlerks otherwise ordered by special or general ordors of the Chaiv rson, the
entire records of disposed of complaints shall be destroyed aûer the expiry of a period
of two years from the date of final disposal.

(b) However, the register in Form No. 8 which contains detailed information
regarding each complaint registered State-wise shall be retained pormanently.

35. Destrectifm of reeortts

(a) 'lhe officer in-chargo of tlle Recokd Section shall identify the cases, the records
of Se ich are ripe for destruction and ensurr that appropriate entries aro made in tho
register in Form No. 8 regarding the dato of destruction. A list of such cases shall be
maintained in a separate' book in thc record section.

(b) Origihal documeliks produced by a party shall lx. retunwd to him if a request
thereof is received in tlte Commission G fore tbe due date of destruction.

(c) Destruction of tlle. records shall be undertaken in tlle month of luly everi year.
(d) n e omcer in-charge of Rœord Section shall cause to destroy tlle records subject

to such general or special order/direction 1hat may l)e given by the Rlgistrar regardill:
the manner of destruction.

36. Prx edua mgarding S.o M otu Aetion

n e prxedure contained in tbis Cùapter shall mutatis mutandis apply to suo motq
aetion taken by the Commission.

r . Preparadon of statkments

elhe Regiso  shnll cause to prepare the following statements:

(i) weekly statement in Form No. 1 1)

(ii) Statevwise monthly septetinent in Form No. IA

(iii) State-wise monthly statement in Form No.' 13; an;

(iv) State-wise yearly statements ba';ed on thc monthly statement.s being prepared
in Form No&. 12 and 13.

38, Perie e.al Review of allteation of woa

The Regisear shall review periodically the allocation of work in tlw Law Division
to ensure oquitable distribution of work in each section in tbat Division.

VI. Addition of ''Chapter Im M kseellaneoœq''

In the National Human Rights Commission (Procedure) Regulations, 1994.
immediately below regulatiol 39 newly addod, tlw following title ''Chapter 111-
Miscellaneous'' sball be added.

VIl. Relmmbering of existing agulations 9 to 15 as regulations 3# to 45

Regulation 9 to 15 of the National Human Rights Commission (Procodure)
Rogulations. 1994 shall 'be re-numbered as regulations 39 to'45 resm ctively.

W lI. Deletion of existing mgulatlou 16

Rogulation 16 of V  National Human llights Commission tprocedurel Regulationss
1994 shall stand deleted.

lX. Relmmberlag of exkqtilg a gulations 17 to 19 as regulatipnx 46 to 48

Regulation l7, 18 and 19 of tlle National Human Rights Cemmission lprocedurel,



10 THE (;A'M  OF INDIA BXTRAORDINARY (PA*T-II-

Reguladons, 1994 shall be renumbered as reguladons 46. 47 and 48 rcsmctivçly.

(Leakshmi Singh).
Joint Secretary,

National Human Riglm  Commission



SF.C - 1 ) TIIE tiARrf'rB oF INDIA EKTRAORDINARY l 1

b'O>  NO. 1

ISe,o reguladon l2)
NATIONAL HUM AN RIGHTS COM M ISSION

tl.aw Division)

Case No.
Clb be given after registlation)

CLASSIFICATION:

Code:

SCR REPORT

1. Diary No. N IRC

2. Name of the complaint

3. Is it a public interest complaint

4. Date of cause of action/incidtnt

5. T'he State aad District to
which tlw incident relates *

6. W bether the complaint is
directly addressexl te the
Commission;

or

W hether only a copy thereof '
is endorsed to the Commission

In case of suo motu action
the source of infonnation; viz.-

(a) news item; or
(b) other source
' (Give brief particulars):

8. Name. designation antl nddress
of tlle public servant by whom
alleged violation of human right
was committed/a%tted or wlm was
nogligent in prevention of such
alleged violation:

(i)

(ii)

(iii)

(Note: If tlx complaint relates
to Armed Forces, here specifically
indicale lhe Ministrym epartment of
the Central Government tmder wNich
such AI'mH Forces come).

9. Name, designation and address
of the auiority from whom infor-
mation/report may be called for:'
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(i) '
(ii)
Noto: In cmse of AI'RIe.II Force,s
tNaval, M ilitary and Air Force)
coming upder Defence Ministry
information l)e called from the
Secrotary of that M inkstry and
ill case of other AI'mM  Foroes
of tlzo Union, lfrom dle Secretary
or Home Ministry).

10.Gist of th* complaint/xuo motu
action (herg givo brief account
of tile mattezs refe.rred to ia
tlm complaint/â'x  motu action):

1 1 . Is tlwre any complaint/action
m nding/disposed of on the same
subjed matter/incident:
(If yös. givp case numa r and
other rdevant information and
apm nd tbe record of such cmqe)

12. Roliet if any. sought:

(Signature)

M SISTANT REGISTM R

Ilate :

NW B:
1. If tbore are more thaa one complainant, give only tho name of the flrst

complainant.

'If tEe information in regard to any column is not available, put ''N.A.''
against that column. .

3. Inforamtion in regard to column 1 l shall b8 ascertained from tlle çomputer.
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170>  NO. 2

(See regulation 12)
NATIONAL HUMAN RIGHTS COMMISSION

(Law Division)
CASE NO.
Cro be given after mgistration)
CI-ASSIRCATION:
Ccde No.

SCRW INY REO RT ON MAINTAINABK IRY

Name of the complaint

3. State and District to
whith the incident relates

4. W hethor the complaint is
against memberts) of
Armed Forces :

If yes, wbetller relates to Arnieti
Forces under Defence Ministry;

or

Other AM e,II Forces under tlle
Central Home Ministry
(Put (7) mark against
appropriate box)

5. W hetber the complaint is directly
addresse'd to the Commission;

whether only a copy therexf is
endorsed to tbe Commission

6. Brief gist pf the complaint :
7. n e complaint is not entm-tainable

for the following reasons:

(i) Illegible;
(ii) vague. anonymous or pseudonymous;

(iii) trivial or frivolous in Ratur'e:

(iv) II-'I'e,II under section 36(1) ofle Act;

(v) under section 36(2) of the Act;

(vi) allegation is not against any public servant;

(vii) tlle issue raised rdatea to civil dispute. such as
prom rty right:. contractual obligations, etc.;

(viii) the issue raised relates to services matters;

(ix) tlm issuo raise relatls to labour/industrial disputes;

(x) allegations do not make out
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iic violauon of 'any Slhec
human rights;

(xi) maer is :ub judice hefoze a Court/rribunal;

(xii) mqtter is covered by a judicial verdict/decision
of tie Ciammission;

(xiii) 'Ihe mattor is outside the .
purviow of tbe Commission
on any odzer ground.

tPut (Z) mark against the releva:t
clause and give the re ons hereunder
indicating the clamse nurnbor)

(Signauzre)
Assls'm yr RBGISTIG R
I7ate:

NOTE: 1. If thore hre more thah one complainana namo of the 1st complainant b:
entered against coltlmn No. 2.

2. lf the informatioa in regard to any column is not available, put ''N.A.''

against tI,M celumn.
3. Izl case of complaiats againdt Naval, M ilitaz.y and Ait Force, information/
report be called from the Secrctary to Government of hdiw M inistry of
Defence, New Delhi.

4. In case of complaints against otlxr Armed Forces, information/report be
called from tlle Secretary to Government of Indiw Miaistry of Home AFairs,
Now Ddhi.



FORM N9. 3
((See regulation l4(bll

(EMBLEM)
NATIONAL l'llN u  RIGHTS COMMISSION

(LAW  DM SION)

No. of çonaected cases
if any:

Nm  OF COM PLM NANT:

Classiscation:
Cce  No.

SECTION:

SW GLE BENCH

DIVBXON BENG I

FULLBENCH

Date & Natare of Disposal:

(71lI0  W FORM ATION, IF ANK
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FoRM NO. 4
llse.e Regulation 14 (b)(i)l

NATIONAL HUMAN RIGHTS COMMBSION

tLaw Division)

INDEX

CZ/NSE FI(), .................................. )4ayne oj the tzornpji nyi)t

SNo. Ivqrmipdon of tlr Date ot Date of lecel,. j INge Nœ.

dœument dœmnent j

I

I
i
I

(

'

1
I

I I



Ssc - 1 1 ,7

FCQM N0. 5

(gee Regulation 14 (b)(ii))
NATIONAL HUM AN RIGHTS COMMBSION

(I-'aw Division)
ORDER SITRRT

CASE NO.

Namo of the complainant:

Record gf the steps taken Orders/M ceedings of tlle
(to be entered by the Officel Comrnission

Date Stepts) * e,11



Yours faithfully,

M stt. Registrar



Sk'c -. ,1) 19

MOST LMx. MF,DIATE

FORM NO. 7

(S> mgulation 21 (b)1 '
NATIONAL HUMAN RIGHTS COMMISSION

(Law Division)
SARDAR PATRI . BHAWAN,
Sansad M arg,
Ncw Delhi.110001.

CASE NO.....,

SECTION .....

NOTICE

To

(Nam ignation and complete address
of the authority to whom notice is
direded to be issued.)

11 tlldh C9mP1Vnt lxNcdhiApeïl Iix)lll ...................................................................
. . tnwreardzdx tftlrcolnp ' )

Av% I)1;kctgj lllfoa tilfh (riyxr:rrlissif)kt ()lt ...............................
AND WI-IEREAS upon perusing tl:e complaint tbo Comm'ission has passe,d the

following order:

S tlle Commission has taktn suo motu c 'zance on consideratioa of
d' h as

thefe giR brief Xtazl' s of tlw subject r on wlliçh suo nmtv co ' co *  takenl
passed tim following

(lrtlt:r (lll ..........

llwre quote tle e er/dimxtion) .
NOW  1111.:217170%  TAlœ  NW ICE that the ahwe-men*oned matter will be listed

f()r (.r consi- ah'on ivfox ttlfl (zlyltllrtisl;i (hït ()ll ........,-....,...............-'................'..,-...-.
(t1w next zls'- of listing)

and will be fxk'tn up on tlle said date at 10.30 mm. or on any subsequent date as may be
convenient at tlle address given above, before which date you are requlreed' to submit the
requisik information/report.



Encl: Copy of the complaint.
NO'l'E n e information/report shall be furnished only by the authority which is

calle,d upon to do so, '
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FORM  NO. 8
(See Regulation 23)

NATIONAL H RIGHTS COMMISSION
Statemwise lnformation Register

File No. C.v  Namr and Name of Date of State and Nature Classifica-
Number address tbe incident Distrid of violation tion 'of

of tlr victim rdating cornplninM violtion
complainant to the of wi1 Code

hmident . No.

NADJREOFDLO ALAFCERNW KY

DBO OFWSH DM ON

1)+  of Authority Date of Dismissed Disposeè Witlloul .AlLer(:a1l . Ltale tlf r'u- of
tœ nj fmmwlmm disNsal in limini of with- calling for Ing Iv?r coEnll. dœtmctiol
cegmTnnrm infornw out any corn#imc uolnl/llanr.rc Il:uhcz

tion /reD lt directitm rem rt Im nrt

(9) (10) (11) (12) (15) (14) (15) (16) (17)
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1701+  N0. 9

((See Regulation 24 (a))
NATIONAL 1R1M %  RIGHTS COMMISSION

(Law Divisioa)

Case No.

SYNOPSI:

1. Complainari

2. Opm site Pmt.y

3. Brief summary of facts/allegatioas focussing attention on
the issqes of buman riglm  that aris- for considetation:

4. Action taken by the Commission: (here state brief
summary of the relovant direçtions/orders of the
Commission):

5. Brief summary or tbe information/report received,
focussing atlention to the respolwe to tho lwman righe
issues ariging fo! cossideration:

6. Assessment of tbe facts and cimumstances, proposing the
action tlzat may be taken.

Classilkation:
Ccde No.

Ilate'. (Siglïature)
Jt. Registrarm y. Registrar

Not.:- Rrlevant portionts) of tlm records œfen'ed to in dle synopsis shall 1>e flagge'd.
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m ltM  NO. 10

((Se.o Regulltion 25(a)1
NATIONAL HUM AN MGHTS COM MISSION

(Law Division)
trrklkéi is N0.. .............................. éizllEtll'kïlEt l3k!k1r1!l- i! M VM ,
SECTION: SANSAD M ARG,

NEW  DELHI.IIIXXH

SUMMONS

m  TIIE MM TER OR

'Il;fh Illlli ttt $11 e4j th!l ................. -.......................................
(NarI< of t- Complsinm )

-
oR

Suo Mom action taken by the Commission relating to

(NaIx  desige on and adtllrss ef tbe mrwl sunurmne)

W HEREAS proceedings in tile matter afommentioned have been initiatod and tlle
Commimsion has 'directe  to issue surnmons to you:

(a) to afford you an opportunity of Ying heard in person, and/or to adduce evidence
in support of your complainq

or

*(b) to causo production of tlw rollowing records:

(i)
(ii)
(iii)
(here give full description of tlw record/dccumenqs) directed to be summoned)

or

(c) to examine you as a witness in the above matter;
or

(* to afford you an opportunity of being heard as in tlze opinion of the Commission
ybur reputation is likely to be prejudicially affected by the verdict that the Cemmission
may give in th4 above proceedings;

0r

(e) to afford you an opportunity of being heard in tlw matter as your conduct in
connection witll the subject-matter of the abovt proceedings is being inquireed into.

NOW  TC REFORE you are hereby summoncd to appear before tlle Commission
in person for the purpose aforementioned oa..................................... at 10.30 a.m. or soon

f4iav and dalel
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thereafter as may be convenient to the Commission for fue er consideration.

If you fail to çomply with this orde.r without lawful excuse:
' (i) final docision in the proceedings shall be taken by th* Commimsion in your

absence;

or

(ii) you will lx subjected to the consequences of non-attendanco as prgvided
in rule 10 and rule 12 of Order XVI of the Code of Civil Proceduro 1908.

Givea under my hand and the seal of thô Commission this the .................................

(BY ORDER)

(Signahwo)
JOINT REGISTM R

If you ar* summoned only for production of tl:e rocoràs/documentls)
described in thjs summons and not to give evidence, you siall be deemed
to Nave complied with tbe summons, if you cause such records/documentsts)
to be produced before the Commission on tlw day and hour flxed in the
sam m ons.

Nate to //le zfce:
1 . While preparinj the summon's, the oOce shall make use of only tbat part
of tbis form wluch is relevant to tlle case.

2,. Thg default clause (i) shall apply to cn-s falling under (a), (d) and (e)
sbown in tlw summons. Default clause (ii) shsll apply to casts falling under
(b) and (c).



tritM NO. l 1
Iseq Rcgulatitfn 37(i)J

NA:IONAL HIJMAN RIGHTS COMMISSION
Weekly Statement for the week ending,........,....................

Naœ Pe ry Rtgistte  Total DLSIIILSKJ Dkposed Conclu. 'lbtd Ee y C.v...-*.e
ofse  Mtk CGp. dtlring tle Ike ncy in limini of with dedwith- Disp;/ attheead of
U.T. rr-  week (Col.2+3) diœaons ovt dimc- (Co1. 5+6 tlr we

ofthe week tiox +7) '
(1) (2) (3) (41 (5) . (6) (7) (8) (9) (1Q)

Noto; No. of cases disposed of after calling for information/report is givçn in brackets
against the number of cmsees given undor columns 6 and 7.
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FORM  NO. 12

(See Regulation 37 (ii)I
NATIONAL HIJMAN RIGHTS COMMISSION

STATEMBNT OF CASES REGISTEREDAND DISPOSED ON DURM  '1MB

MONTH OF

N>  Ntgklry Regklee 1%  Dim ed Dis-  Ca lu. Tolal Peadenty Remq'W
of the atthfom. during tiw Ikndetry in hmRi ofwifh tleâ witb. Dis>  at tbe etd
S.tMJ.T. n-  moctll (Cûl. 2+3) livticm out ay ICoI. 5+6 of tlr

*  . tlireitps. +7) mozltb

of %
moe(1) (2) (3) (4) (5) (6) (7) (8) (9) (10)

Note : Ne. of cases disposeed of after calling for infonnatioireport is given in brackets
against the number of cases under columns 6 and 7.
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FORM NO. 13

tse.o tegulation 37(iii)J
NM IONAL HUMAN RIGHTS COMMISSION

STATFM N  OFCAR ORY OF CASF.S ADMFRED FOR DISIXSAL DIJRING Tlœ
!/141,41181 ()!2 ...........................

CHœDRF.N I4EAI.TH JAIL JUDICIARY MAHAS/ LABOUR MINORITIES/ IXLIX  POLLUTION
ERWO S.oS.T. Alte  ECOLOGY/

M RCF.S ENVIRON.

qb No. Sub No. Snb No. Sub No. Sub No. Sub No. Sub No. Sub No. Sub Ne.
ode of of of of of of of of of

o. cases code casea code casea Ce e. cases Cmk cases Cede case.s Co4e cases Code cases Code cases
No. No. No. No. No. hlo. No. No.

Re nHtq/ RELIGION? sEltvu  wo>  TADA Mlse  cl'lo s = AL
MIGRANTS Ct)M. Mm rms LANEOUS

MUm /
RAC:E

ub No. Sub Ne. Sub No. Sub No. Sub No. Sub No.
ode of of of of of of

o. case.s ccxle case. coie case: Code. cases Code ca s Codo cases
No. No. No. No. N'o.

N* ; Sub Ctxle nume  fo be giveR aç proWtled kl ttkn Apmndfx tn the Eeguladcllu.



APPENDX I
(See regulauon l3)

LBT SHOW W O SUBJECFW ISE CLASSIFICATION OF W CK F,NTS LEADW G
D  COM PLM NTS/SUO MX  AW ION

coe MAzoRlœx s sub. sue.lo os
Numar Code

Nume r

100 G IILDRG  1œ .01 G 1114 Labour
lœ ,t)2 Cbild Maniag:
1* .03 Cllild Pmstitution
1(K.(34 m ploitation ef CNildren
1* .05 Immoral Sre ç on childre.n

2* Hluf T11. 2*.01 Gploitation of ne tally -nrrle!d xrsonts).

2* .()2 Pttbhc lealth llm eds

200,03 MMfunctioning of rre icai professionals

3* M lb 3*,91 Cueledi/ death
3* .W Custodial ra>
3* .03 Exploitation of cbild priserers

Deb- t of lcgal aid

300.05
300.*

Haraqgnent of prisoxrs
Ineqaalitio in prison

lrregularities in Tail

3*.08 gnlawful solie  cenfmelœnt pf ptisoners

4* JUDICIARY 4(10.01 Bi*  judido
4* .02 m uble Joopardy

500 M DERWORLD 5* .01 Nuisance by notorious rxMN nhqfias

500.02 Nuisiance by local luffian '

5* .03 ' 'Ihmble by Rti-stxial elelœnts.

600 IABèUR 6*.91 Bone  labxr
Nxl.()2 Exploitation of Iabour

* .03 Fcrced lA ur

fm t)4 m yordoux tfnploymentv

6* .05 Slavery

6* .œ  'lw ilk on htunan laboar

700 Minorities/sc/s'r 7*.01 Discrimie on aonst minodties

700.02 Ixscaimination âgainst SC/ST

800 POLICFZARM P.D FORCFJ 800.01 Arbitro  use ofpower

800.t/2 Abdudion/kidnapihg

:00.03

890.:4

800.05

Abdaction/ram

ANTSe of power

Aeemye murdvr
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C*  MMORHEAO  S1. 311.0  .
.:;?. .)' . vxsaxNuo r C0dr - '

N ïunber ' l 
- .. .

z->  i : . '

Lsjjt. T Jy jy
G > .

*W.tM
$(*.4)7
8* .t)8
àcn (p
8* .10

800.1 l
:(X).12

8œ .13

e .14
. .8W.$5
8* .16

8* .17
#(X).l;
800.19

fatrxjtiea on sas'r

Cuxodial death
cuxodial ram

ikxeial tpmuv
Cilstodial vielezuns
Death in police &ing

lx ath in police encounter
Fake encoun*rs
'Fiiltlre ill 'lk4'ng lawful actioa

F> e itnpliœ ons
illegal arrest

Unlawful detenti-
I dis- minoee' arrestn

Pelice motivvted incideats
:* .20 Prolonged ttial

80 .21 Victimisation .

900 POLLUTION/ECOLX Y/ 9* .01 ' Ecelolcal disturbancea
ENVIRONMENT M .02 . Envirpnlrrntal polluuon

900.03 MiW % of sciere c & a hnological H lopnWne
900.*  xpelluion afregtklg Kunpundings

I000 Refugeee grants 1(e .01 Amxitiea an migrana
. IOIX).02 Cbakma refugee pmblem

1+ .02 Srilanka xfugee probl=

1 1K RC IGION/COMMUNITW 11K.01 CommunavvioBnçe
1 IX OZ Etbnic conld
1 100.03 Group tlasles

1100.%  RKial discrimilhqtion
1 t(Xk05 Religious discriminae n

1100:06 Religioqs intola e

1200 S% W  S 12* .01 Dlpatties in Emplqyment oppqrtunities

1200.02 Non-N yr= t of Pension/compene on
12* .03 0*  xrviœ dispmes.

13K Wl)M>  13* .01 Abduction, ram Od murder

1300.02 Cozrunission of Sxi
1300.03 . Dirgmmineoa agnine women
13*.414 bowlyde  ortle  *-.+

#'
134.:5 Dowry demod
13* .% Bxploitatien of women

13* .1)7 Gaag rape

13* .02 Indecent representation ef women
13* .09 lndignity of women

13* .10 1= 9*  tre king en women

13* .1 1 R.>
13* .12 A xual hzsmqsment
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Coe MAJORNEADS 'sub. S'IJB.RRAM  y3.
Number ' Ce  . '* *. . . ja jjy j.

.:;,,tk.ï1E;Number . . . . . r -..(

l4K  TADA 1e .01 Hnrxtvr- tof TADAZI--'-

ie m  uig-  OfTADA

1e .:z Uxïlawfuluee onun- e A
TL

!5(X) H SFFJJ.ANM US 15* .01 Disappçarcce '

1501.02 Land disputg
1502.0: HsmgerstziN

1*3.% j . Famzy dispelea


